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Original Application No. 178 of 1990

Lai Mani Singh .Applicant

ver su s

Union of India & others Respondents.

3hri p.l'i. Bajpai 

Dr. D. Chandra

Counsel for ^ p l ic a n t . 

Counsel fo-c Respondents.

Coram;

Hon. Mr. Justice U .C . Srivastava, V.C*

Hon. Mr. K . Qbayya/ Adm .Member. ________

(Hon. Mr. Justice U .C . Srivastava, V .C .)

The applicant started as daily wages Mazdoor, 

in cantteen Stores Depot and he continued to work upto the 

year 1986. As per allegations the panel for job on regular 

basis was prepared ana the applicant also appeared in the

selection and was found fit for job, and his name was 

kept at serial No. 4 .  Phepanel was forwarded to the Head 

office giving names of the persons concerned andtte name

of the applicant was also sent but his name was not 

approved. No such appointment letter wges issued to the 

applicant, while others were issued.The applicant made 

representation against the same and reply was given to 

him that he was not working on the post when the panel

was prepared ano his name was not received through the

anployment exchange. The applicant gave names of four 

persons v^hose names were sent through Employment Exchange 

and who wece not working when ttepanel was pre«pared. The

applicant has challenged the selection andp^ayed that the



panel fee quashed and the applicant ias given ^pointment 

with full salary.

2. The respondents have pointed out that it  was 

correct that 4 persons were not sponsored by the Employme­

nt Exchange but all the above four persons joined as 

casual Mazdoois later but accordingto them the applicant

worked upto 23 .11 .85  v;hile the oths r worked upto the year

1988. No cause has been shown as to Isow Ram

Sewak who has worked only upto 1986 w p s  included in the 

panel of 1988. The applicant's case has been rejected

on the ground that h is  name was not sponsored through 

the Employment Exchange or he was not working when the

panel was prepared- The record show’s that the same

has not been correctly prepared and every now andthen

fictitious entries are made. The name of Shri Ram Sewak 

who «3id not work two years prior to the preparation of

panel# was included in the panel# there was no reason for

not including the name of theapplicant.

3. The respondents are directed to include the name 

of the applicant in the said panel by giving the benefit 

of seniorilyand other bereiits etc. with effect from the

date the name of ther 4 persons was includedin the panel.

4 . Appli<--ation stands disposed of as above with no 

Order as to costs.

Adm. Member. Vice Chairman,
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Shakeel/- Lucknowj Dated 24 .2 .9  3.


